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Central Administrative Tribunal, Principal Bench

Original Application No.201 of 2001

New Delhi, this the 2Znd day of February, 2001

Hon'ble Mr.Kuldip Singh,Member (J)

T.L.Gupta

S/o Shri Mangat Rail

A-1233,Vikaspuril,

New Dexhl - Applicant-

{By Advocate - Dr.S.P.3harma)
Versus

i.Union of India
(Through Secretary)
Ministry of Urban Development
Nirman Bhawan,
New Delhi

=2

1e Director General Works
.P.W.D.,Nirman Bhawan,
New Deth

3. The Engineer CPWD
Ajmer Central Division,
Ajmer ~ Respondents

{By Advocate: Shri R.N.Singh)

O R D E R(ORAL)

By Hon’ble Mr.Kuldip Singh,Member(J)

Applicant in this O0A is aggrisved ¢f an

order of transfer dated 19.1

. 2000 whereby he has been
trangferred from Kota to New Delhi. The main =round

to challenge the impugned transfer order i

¢4

haz been issued in the midst of the academic session
and due to this untimely transfer, the study of
applicant’s children has been put in peril and -t will
ruin their career, which will have impact on their

o

future life Applicant has praved that his tranzfer
orcder be deferred till such time it enables his
dren to complete their studies and he is ahls

1
i

lishment at Kota.

b

wind up his esta
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. Wher the 0.A, Wea

praved for an interim order and this Tribunal vide 1Lls
- L] q- P -~ ~ ~ £ 1

order dated 24.1.2001, had stayed the operatici of Lne
. 3 s - s < Al a¥ath:

impugned transfer order till 2.2.2001. By =, 01,

have not Tiled any reply, howeveln, Thoel

n

respondent

M

TLUN, Singh, learned counsel appecared on  Lohol

[\

rezpondents and vehemently opposed the continunation of

the interim order.

3. I have heard learned counsel for the pact
ind gone through the records.
i, Learned counsel feor the applicant submitted

o

that applicant has no objecticn to obey the order ¢
transfer, He simply wants that the order -f :fransfer

Lout

1D

3]

should be deferred for a pericd of

hiat his c¢hildren who arve

[€}]

tudying at Fota, wmeav
complete their academic session by then and

; the applicant shall willingly Jein at

jsa)

Telhil to which station he has been transferred.

—~ .

Shri R.N.Singh,learned councel for “he

(&

respondents submitted that as per the orders of

transfer, Shri Hari Om Agarwal is Lo talke <harzse fran
the applicant. Shri Hari Om Aggarwal who was ssrlior
posted at Jaipur, has already been rellieved  from

Jaipur office on 9.1.2001 and he haz submitted Lils

Joeining  report alse at Lhota on 22.1.2001, Therelor

2 1 1 forzo,
it is difficult for the respondents to i1etain 1w
cfficers of the same rank at one Staticn agains=t on=



Lmplications. Learned counsel prayed thal interias

should be immediatelsy

M
Ct
€O

to o« judgement reported in ATIR 1891 S5C 2, Mrs.Shilpi

=

Bose and ors. vs. State of Bihar and ors. i

the Hon'ble Supreme Ccourt observed that Tcourbt:z znZul.

pablic  interest ard for administrative reasonz ualzse
e trausfer orders are made in violaticn ol  aas
aandatory statutory 1rule or on the ground of mnala
Fide, 4 Government servant holding a ivarnslerablns
ozt haz no vested right to remain posted at cne place

‘e other, he is liable teo be transferred [oou ons

orders issued by the comp=lzat

avthoritr do not violate anyv legal rights P Lic:

-

te the arguments of Shvd
rgh,learned counsel fer the applicant sulmitied

that there are general instructions o

ao e fected during the cuirencs of  acadiwic
z@ssion unilesze the administlrative exigencics =-
Te g diTe.

i After hhzaring learnsd counsal Ton Tz

dilzposed  of at the admission stade itso!f becszu-c¢ tho
cppLicant iz simply seeking defarment of trans e,

ordet for zome time on the

ground that his J.E
caushter 1g to appear in her DB.A. final Ll
bt ApL11,2001 and his scon who 1z the rounsest amoiisst
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Lt appeirant

Delhi on 1...0001

Apas™
Kuldip Singh )
Member (J)
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